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[^ S p e a k e r ]
the prevention and control o f air 
pollution, for conferring on and 
assigning to such Boards powers 
and functions relating thereto and 
for matters connected therewith."

The motion was adopted.
SHRI SIKANDAR BAKHT: I in

troduce the Bill.

18.57 hr*.
[Mr. Deputy-Speaker in the Choir]

MATTERS UNDER RULE 377
(i) Reported m a n ip u la t io n  b y  t h e  

m u l t i n a t i o n a l s  l i k e  WIMCO 
L td  t o  s c u t t l e  t h e  J a n a t a  G o v 
e r n m e n t ’s  I n d u s t r i a l  P o l i c y

SHRI R. K. MHALGI (Thana): 
Sir, I am constrained to bring to the 
notice of this Hon’ble House the ma
nipulations by the multinationals like 
Wimco to scuttle the Janata Gov
ernment’s industrial policy and de
mand Government’s immediate and 
necessary action to counter the anti
national move of the multi-national 
concerns.

The aim of the Janata Government 
is to give employment to the maxi
mum number of persons so that the 
courage of unemployment is elimi
nated and means of livelihood is as
sured t0 curb one and all. To this 
effect, the Government desire to curb 
the activities o* the Multinational con* 
cerns who use the moat sophisti
cated machinery to produce more at 
the cost of millions of workers. Their 
only aim is to make profit and to 
transfer the amounts by dubious 
means to their father-lands.

Wimco Limited Factory at Ambar- 
nath in Maharashtra had over 3000 
workers in 1956-57 o n  their roll. Now 
the production in the factory increas
ed several-fold, but the number of 
workmen were progressively reduced 
to 800. This was made possible by 
the active connivance of our previous 
Governments. The Janata Govern

ment has allotted the match manu- 
factoring process to small seal® or 
cottage industry section, so that the 
optimum number of persons (mao 
and women) could be employed. The 
notice is served on units like'Mesiri* 
WIMCO Limited, Aimbamah to pro
gressively reduce the Match mak
ing activities and concentrate on 
other products which could not be 
manufactured in India by Indian 
concerns.

Now, WIMCO Limited, Ambarnath 
in Maharashtra in contravention of 
this declared policy of the Govern
ment has imported a machine, the 
same is to go into production of 
Cardboard Match Boxes soon. This 
machine when commissioned, will be 
able to produce cardboard match 
boxes for the factory at Ambarnath 
and also for the other units of the 
company as well. Moreover, another 
machine of the same nature is also 
expected soon. The one machine 
alone could eliminate the need of 300 
workmen in the Ambarnath factory. 
Likewise another 1500 persons work
ing in the various other factories of 
WIMCO Limited will als0 be thrown 
out of work. From the present 
strength the workforce could be 
reduced to 500 i.e. this company only 
in their Ambarnath factory has pro
gressively reduced 2500 of the work
force within 20 years. When the 
other factories are also taken into 
account, the reduction in manforce 
will run to several thousands.

I am at a loss to understand how 
permission for the import of the above 
machinery was allowed?

To pacify the present employees, 
the company has outwardly assured, 
that no workmen will be retrenched. 
But Sir, every year about 200 work
men will retire from service and no 
replacement shall be thought needed. 
The work force in spite of the assur
ance will thus be reduced automati
cally. I would, therefore, request the 
Government to nip their nefarious 
activities in the bud.



It amor not be out o f place if I may 
mention here, that the company is 
asking their workman to rebel against 
the Government for their new indus
trial policy and a signature campaign 
is afoot. They have succeeded in 
collecting signatures from their Mad* 
ras factory and it will not be Jong 
before the workmen of this factory 
may also fall in line.

Immediate action to counter the 
company's move is the need of the 
hour.

( i i )  R ip o s te d  in te r fe r e n c e  o r  I n t e l
lig e n c e  B u rea u  d u rin g  CPI (M) ’s
CONGBXSS AT JULLUNDUR

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) : I  note the contents 
of a press publication covering the 
statement of Shri Charan Singh, the 
Home Minister on the issue of inter
ference of the Intelligence Bureau 
during our Party Congress in Jul- 
lundur. The actual facts of the case 
are as follows:

339 Matter* .«Mui«r CHAITRA 27,

On 9th April night a man was 
caught red-handed stealing an ordi
nary Hie containing party papers 
where there were no secret or private 
papers. This man revealed that he 
worked for the I.B. and his name 
was Gautam Das. He admitted that 
he is a sub-inspector of Intelligence 
Bureau and his identity card No, is 
S. No. 12/23.

On 5th April two motor cycle 
riders armed with revolvers delibe
rately gave a mild knock to one of 
our party delegates from Bihar Shri 
Ramanand Singh. Shri Raimanand 
Singh fell down and the motor cycle 
rider snatched his file containing 
party papers and disappeared. 
Amongst the two motor cycle riders, 
one of them was A. S . Dutta posted 
in Delhi holding the rank of Inspec
tor In IB . The Deputy Director of 
I  B. ported at Chandigarh gave him

a dinner because be was able to 
snatch the file from our party con. 
gress*

The Home Minister has been 
wrongly informed by bis subordi
nates. That will be revealed from the 
facts mentioned above. The Re* 
search and Analysis wing did it fre
quently; it is a thing that was start
ed by Mrs. Gandhi. Why is it that 
the present government is taking re
course to the same method? We are 
surprised that this is being allowed 
to continue even after Janata gov
ernment has come to power. They 
had promised to restore democratic 
rights and civil liberties. Our party 
was not functioning underground and 
we were not doing anything prohibit
ed. Inspite of this this sort of ugly 
and unwarranted operations are 
being conducted by the i.B. The 
Home Minister may please clarify on 
the floor o f the House. We have 
authentic proof to establish what we 
nave stated here, which we are not 
revealing just now.

( i i i )  In a c c u r a t e  n e w s  r e po r ts  re . 
r a p e  COMMITTED ON 65  WOMEN IN  
B ih a r .
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